
 1277  =  Arrest  of  Members

 ओ  प्रकाश  वीर  शास्त्री  (हापुड़)  :  अध्यक्ष

 महोदय,  दिल्ली  में  बैठ  कर  देश  में  घट  रही
 बहुत  सी  समस्याओं  की  गंभीरता  का  आज
 हम  उतना  अनुमान  नहीं  लगा  पा  रहे  हैं  जितना
 कि  लगाना  चाहिए।  संसद  को  उन  महत्वपूर्ण
 प्रश्नों  पर  विचार  कर  के  कुछ  निर्णय  लेना
 चाहिए।  पिछली  बार  भी  शुक्रवार  को  जिस
 समय  संसद  कार्य  मंत्री  ने अगले  सप्ताह  के  कार्य
 की  घोषणा  की  थी,  उस  समय  भी  में  ने  आप
 के  द्वारा  संसद  कार्य  मंत्री  का  ध्यान  आकर्षित
 किया  था  और  आज  फिर  आकर्षित  कर  रहा
 हूं  कि  देश  के  सीमावर्ती  प्रदेशों  में  विशेषकर
 आसाम  और  जम्मू  काश्मीर  में  जो  घटनाएं
 घट  रही  हैं  उन्हें  चर्चा  का  विषय  यहां  अवश्य
 बनाया  जाना  चाहिए  ताकि  सरकार  का  भी
 ध्यान  उस  ओर  आकर्षित  हो  और  संसद  को
 भी  विचार  कर  के  उस  पर  कुछ  निर्णय  करने
 का  अवसर  मिले।  में  समझता  हूं  कि  दोनों
 प्रश्नों  की  गंभीरता  को  संसद  कार्य  मंत्री  अपनी
 आंखों  से  ओझल  न  करेंगे।

 MR.  SPEAKER:  I  cannot  answer  all
 this  here,  and  that  is  why  we  have  a
 Business  Advisory  Committee  where  we
 could  discuss  all  these  aspects.  Anyway,
 there  is  nothing  to  be  done  here  about  it.
 The  Business  Advisory  Committee  is  there,
 and  the  Ministers  also  may  take  note  of
 these  things.

 SHRI  S.  M.  BANERJEE:  You  could
 direct  them,

 MR,  SPEAKER:  I  cannot  do  anything
 here;  we  can  discuss  them  again  at  the
 meeting  of  the  Business  Advisory  Com-
 mittee;  all  this  will  take  time.  All  of  us
 will  be  there.

 2.55  Hrs.
 ARREST  OF  MEMBERS

 MR,  SPEAKER  :  I  have  to  inform  the
 House  that  I  have  received  the  following
 communication  dated  the  9th  August,  968
 from  the  Sub-Divisional  Magistrate,  Parlia-
 ment  Street,  New  Delhi  :--

 “I  have  the  honour  to  inform  you
 that  I  have  found  it  my  duty  in  the
 exercise  of  my  powers  under  Section
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 64  of  the  Criminal  Procedure  Code
 to  direct  that  Sarvashri  P.  Viswam-
 bharan,  A,  Sreedharaa  and  G.  P.  Man-
 galathumadam,  Members,  Lok  Sabha,
 be  arrested  under  Section  88  IPC
 for  taking  out  a  procession  and  shout-
 ing  slogans  in  defiance  of  the  prohi-
 bitory  orders  at  the  junction  of  Church
 Road,  Brassey  Avenue,  New  Delhi  at
 .0  A.M.  today.

 Sarvashri  P.  Viswambharan,  A.
 Sreedharan  and  G.  P.  Mangalatho-
 madam,  Members,  Lok  Sabha,  were
 accordingly  arrested  at  .0  Am
 today  and  are  being  produced  before
 the  Judicial  Magistrate,  Parliament
 Street,  New  Delhi,  for  trial  today.

 SOME  HON.  MEMBERS  rose—
 MR.  SPEAKER:  Will  you  all  kindly

 sit  down?  (JInterruptions),  I  am  onty
 making  ap  announcement  and  not  allowing
 a  discussion  on  its  merits,  There  is  no
 debate  on  this.  (Interruptions).

 2.57  Hrs.
 GOLD  CONTROL  BILL

 EXTENSION  OF  TIME  FOR  PRESENTATION  OF
 Jom  Comm™iTTee  REPORT

 SHRI  BAKAR  ALI  MIRZA  (Secun-
 derabad)  :  I  beg  to  move:

 “That  this  House  do  extend  the  time
 appointed  for  the  presentation  of  the
 Report  of  the  Joint  Committee  on  the
 Bill  to  provide,  in  the  economic  and
 financial  interests  of  the  community,
 for  the  control  of  the  production,
 manufacture,  supply,  distribution,  use
 and  possession  of,  and  business  in,
 gold,  ornaments  and  articles  of  gold
 and  for  matters  connected  therewith
 or  incideatal  thereto,  upto  the  3th
 August,  +1968."

 MR.  SPEAKER:  {  will  now  put  the
 motion  to  the  House.  The  question  is:

 “That  this  House  do  extend  the  time
 appointed  for  the  presentation  of  the
 Report  of  the  Joint  Committee  on  the
 Bill  to  provide,  in  the  economic  and
 financial  interests  of  the  community,
 for  the  control  of  the  production.
 manufacture,  supply,  distribution,  use
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 gold,  ornaments  and  articles  of  gold
 and  for  matters  connected  therewith
 or  incideatal  thereto,  upto  the  3th
 August,  1968.”

 The  motion  was  adopted.

 DEMANDS  FOR  SUPPLEMENTARY
 GRANTS  (UTTAR  PRADESH),  1968-69

 THE  DEPUTY  PRIME  MINISTER
 AND  THE  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  Sir,  I  beg
 to  present  a  statement  showing  Supple-
 maentary  Demands  for  Grants  in  respect  of
 the  State  of  Uttar  Pradesh  for  1968-69.

 2.58  Hrs.
 BIHAR  BUDGET,  ‘1968-69

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARIJI  DESAI)  :  Sir,  the  House  has
 had  the  opportunity  of  considering  and  ap-
 proving  the  Proclamation  issued  by  the
 President  on  the  29th  June,  968  under
 Article  356  of  the  Constitution  in  respect
 of  the  State  of  Bihar.  By  virtue  of  that
 Proclamation,  the  powers  of  the  Legisla-
 ture  of  the  State  are  now  exercisable  by or  under  the  authority  of  Parliament,  The
 Vote  on  Account  which  had  been  granted
 by  the  State  Legislature  before  its  dissolu-
 tion,  expired  on  the  30th  June,  968  and
 it  became  necessary  for  the  President  to
 issue  an  Order  under  Article  357  of  the
 Constitution  authorising  expenditure  until
 the  3lst  August,  968  pending  sanction  by
 Parli  The  Budget  of  the  State
 Government  for  the  current  year  is,  there-
 fore,  now  being  laid  before  both  Houses
 of  Parliament  in  order  to  seek  Parliamen-
 tary  authority  for  incurring  expenditure out  of  the  Consolidated  Fund  of  Bihar  till
 the  end  of  the  year.

 Sir,  the  finances  of  Bihar  have  been
 causing  concern  for  some  time.  The  State
 Government  ended  ‘1967-68  with  a  subs-
 tantial  overdraft  on  the  Reserve  Bank
 even  after  having  been  provided  with  an
 ad  hoc  loan  of  Rs.  30  crores  towards  the
 end  of  the  year  for  clearing  the  overdraft.
 The  Budget  which  the  former  State  Gov-
 ernment  presented  to  the  State  Legislature
 also  had  an  uncovered  deficit  of  Rs.  26.33
 crores.  This  was  not  a  situation  which  the
 Government  of  India  could  acquiesce  in
 and  opportunity  has,  therefore,  been  taken
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 to  recast  the  Budget  in  order  to  reduce  the
 budgetary  gap  before  presenting  it  to  Par-
 liament.  I  shall  presently  indicate  the
 changes  that  have  been  made.
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 The  Budget  now  presented  places  the
 Revenue  receipts  at  Rs.  63.4  crores  as
 against  Rs.  52.85  crores  estimated  in  the
 Budget  presented  to  the  State  Legislature.
 The  increase  of  Rs,  0.55  crores  is  ac-
 counted  for  by  Rs.  &66  crores  under  Land
 Revenue,  Rs.  2.5  crores  under  Mining
 Receipts  and  Rs.  .36  crores  under  share
 in  Central  taxes  and  duties.  While  the  in-
 crease  under  Central  taxes  and  duties  is
 due  to  the  fact  that  the  share  in  additional
 resources  mobilisation  at  the  Centre  this
 year  was  not  reflected  in  the  State  Budget,
 the  increase  under  Mining  Receipts  is  due
 ta  upward  revision  of  rates  of  royalties.
 The  increase  under  Land  Revenue  from
 Rs.  5.34  crores  in  the  original  Budget  to
 Rs.  2  crores  in  the  present  Budget  reflects
 Government's  determination  to  recover  not
 only  current  dues  but  also  the  arrears  of
 over  Rs.  3  crores  which  have  accumulated
 over  the  last  two  years.  In  fact  with  pro
 per  organisational  effort,  |  do  not  see  why
 the  estimate  of  Rs.  2  crores  now  adopted
 should  not  be  improved  upon  substantially.

 The  original  Budget  provided  for  a  total
 expenditure  of  Rs,  55.34  crores  का  Re-
 venue  Account.  This  has  now  gone  up  to
 Rs.  60.35  crores,  mainly  because  provi-
 sion’has  had  to  be  made  for  expenditure
 arising  out  of  certain  decisions  of  the  pre-
 vious  Government  which  had  not  been
 provided  for.  These  include  Rs.  3.2  crores
 for  improvement  in  salaries  of  teachers.
 Simultaneously,  the  provision  of  Rs.  80.34
 crores  in  the  original  budget  for  Capital
 expenditure,  including  the  provision  for
 loans  and  advances,  has,  in  view  of  the
 constraint  of  resources,  been  curtailed  by
 Rs.  4.77  crores,  mostly  under  plan  items.
 The  budgeted  Plan  outlay  now  amounts
 to  Rs.  70.76  crores,  including  Rs.  6.7
 crores  on  account  of  additional  outlays  on
 Gandak  and  Sone  projects  and  closely
 approximates  to  the  outlay  of  Rs,  7.7
 crores  approved  by  the  Planning  Commis-
 sion.

 As  regards  Capital  receipts,  a  market
 borrowing  of  Rs.  3.5  crores  has  been
 assumed  and  credit  has  also  been  taken
 for  additional  earmarked  Central  assis-
 tance  for  Gandak  and  Sone  projects  of
 Rs.  6.7  crores,  including  Ra,  crore  for


